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CIRCULAR 

Ref: IR DJ\il lLT/MISC/CI R/209/09/20 11 

September 9th 20 I I 

TO ALL NON LIFE INSURERS 

Re: Health In surance Portahilitv 

The !RDA, vidc circular dated February I 0, 2011, had issued gu idelines on portability of 

health insurance policies which was to be introduced from l st July 2011. Subsequently, on 24th 

June 201 1, it was fe lt necessary to put in place a system to enable collection of data on the 

history of health insurance and monitoring the transfer of records of the po rt ing pol icy holder. 

In that context, it was decided th at the implementati on of portab ility of hea lth insurance 

policies \vould be mandated to commence no later than 1st October 201 I. In continuat ion of the 

above guidelines, the detailed procedure on health insurance portab ility shall be as set out in 

these guide lines . 

l . In these guidel ines, the fo llowing terms shall carry the mean ings as ass igned to them . 

I. I 

1.2 

Portabili ty: Port ability means the right accorded to an ind ividual health 

insurance policyholder (including fa mi ly cover) to transfer the credit gained by 

the insured for pre-existing cond iti ons and time bound exclus ions if' the 

policyholder chooses to S\vitch from one insurer to another insurer or from one 

plan to another pl an of the same insurer, provided the previous pol icy has been 

maintained wi thout any break. 

Break in po licy: J\ break in policy occurs when the premium due on a given 

policy is not paid on or before the premium renewal date or with in 30 days 

thereof. 
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2. A ll policyholders are hereby vested with the right o f po rtability, i.e ., pol icyho lders 

have the right to pu rchase a Heal th Insurance Pol icy from anoth er insurer from amongst the 

products such insurer is marketing and the right wi ll be limited to transfer of the peri od gain ed 

in the ex isting pol icy ( ies) w hi ch would account towards PEDs and the t ime-bou nd exclus ions 

of the new pol icy. 

3 . A policyholder desirous of porting his po licy to another insurance com pany shall apply 

to such insurance company at least 45 days before the prem ium re ne\val date o f h is/her 

existi ng policy . 

3.1. The Insurer may not be liable to offe r portabi lity if policyho lder fa ils to approach the new 

insurer at least 45 days be fo re the prem iu m renewal date. 

3.2. The in surer may cons ider a proposal for portability even if the policyholder fa ils to 

approach the insurer at least 45 days befo re the renewal date, it may be free to do so. 

3 .3 . Where the outcome of acceptance of portability is st ill wa iti ng from the new insurer on 

the date of renewal: 

3.3.1 the existing policy shall be allowed to extend, if requested by the policyholder, for 

the short peri od by accepti ng a pro- rate prem ium fo r such short period, which sha ll 

he of at least one month a nd 

3.3.2 shall not cancel existing policy unt il such t ime a confirmed po licy from new insure r 

is rece ived o r at the spec i fi e wr itten request of the insured 

3.3.3 the new insurer, in a ll such cases, shall reckon the date of the commencement of risk 

to match with elate of expiry of the short period , wherever re levant. 
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3.3.4 if for any reason the insured intends to conti nue the po licy fu rther vvith the existing 

insurer, it shall he allowed to continue by charging a regular premium and without 

imposing any new condition . 

4. On rece ipt of an application for porting, the insurance company shall furn ish the 

applicant. the Portabi lity Form as set out in Annexure ·A · to these guide! incs together with a 

proposa l fo rm and rel evant product I iterature on the various health insuran c products which 

cou ld be offered . 

5. The policyholder shall fi ll in the portability form along with proposal form and submit 

the same to the insurance com pany. 

6. On receipt of the Portability Form, the insurance company shall address the existing 

insurance company seeking necessary deta ils of medical hi story and claim history of the 

concerned policyholder. Th is shall be done through the weh portal o f' the IRDA within 7 

work ing days of the receipt of the Portability fo rm. 

7. The insurance company rece1v 111g from anothe r insurance company a request for 

rel evant data shall furnish the requi site data in the data fo rmat fo r porti ng insu rance po lic ies 

prescribed in the \veb portal of IRDA \.Vi th in 7 \\'Orki ng days of the receipt of the request. 

8. On receipt of the data from the ex ist ing insurance company, the new insurance 

company may underwrite the proposal in accordance with its underwriti ng po licy as filed by 

the company with the Authori ty in accordance with clause 6 of !RDA Form R2 of IRDA 

(Registration of Ind ian Insurance Com pan ies) Regu lat ions, 2000 and clause 14-15 of F& U 

Guidelines (circular no . 02 1/IRDA/F&U/Scp. 06 dated 28th September 2006), and convey its 

decisi on to the po licyholder in accordance with the Regu lat ion 4 (6) of the !RDA (Protection 

of' Policyho lders· interest) Regulations. 2002. 

3 

-qftw:i 'lfc:R, mmT i'R1", ffl -.rrrr, ~ - 500 004. 'llrnf 

(() : 91 -040-2338 1100, ~ : 91-040-6682 3334 

Parishram Bhavan, 3rd Floor, Basheer Bagh, Hyderabad - 500 004. India 

Ph.: 91 -040-2338 11 00, Fax : 91-040-6682 3334 

{-i@ : irda @irda.gov.in ~ : www.irda.gov.in / www.irdaindia.org E-mail: irda@ irda.gov.in Web.: www.irda.gov.in / www.irdaindia.org 



I 
fiiiE<EfG 

.ta 

~ fctf"1t4 I '-lcfi 3m: f<=4cfi I fi ~ 

INSURANCE REGULATORY AND 
DEVELOPMENT AUTHORITY 

9. If on receipt of complete information and data \\.ithin the abc1ve time frame. the 

insurance compan y docs not communicate its dec ision to the requesti ng pol icyho lder ,, ithin 15 

days then the insurance company shall not retai n the right to reject such proposal and shal l 

have to accept the proposal. 

I 0. Portab ility shal l be allowed in the fol lowing cases: 

JO. I All individua l health insurance policies issued by non-life insurance compan ies 

including fami ly noater policies 

l 0.2 Individual members. including the fami ly members covered un der any group 

h alth insurance policy of a non-life insurance company shall have the right to 

migrate from su ch a group pol icy to an ind ividual health in surance po licy or a 

fam ily fl oater policy with the same insurer. One year thereaft er, hcishc shall be 

accord ed the right mentioned in I 0. l above. 

11. For any health insurance policy. wait ing period \Vith respect to pre-existi ng diseases 

and time hound exclusions shall be taken into account as fol lows: -

----·-- ---·--- -------- - ·- --·-·---~-·------- - - --·1 [-s. · o of years of continuous Waiting period to be served with new insurer in 
o ; insurance cover with number of days/years 

: previous insurer (s) 
YY Days I Year 2 years 

- ---+----·~+-----+-~ -

I. : XX Days at incepti on (XX- (YY-XX) N/ A NI A 
I no of days as per the po licy Days 

'document) .-•- -·--

3 years 
NIA 

..i_year_s __ _ 
NIA 
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I year 

. ~_ye~1:s 
3 years 

V. For 4year period exclusion: 
----· ----·---~--p --

I Year 
-- ---·--·-- -·---

2 Y cars ____ : 3 Years 
NIA ii Nil I Year 2 Years 

-· -- . --- ---·--- ·--·--- -- - ---
NI A Nil Nil Nil I Year 

--~- --···---~ -- - -- -------··------- - -
NI A , ii I Year 2 Years 3 Years ----·· --·-- --------- - --- -----···--

N/A Nil Ni l I Year 2 Years 
-·•----

NIA Nil Nil Ni[ I Year 

__ ]_ x~a1:_ 
--~years 
3 years 

_:!_y ars 
~ ------+-------+-- - ------- - - -------------< 

NIA Nil Ni l l\' il Nil 

Note I: In case the \Vaiting period for a certa in disease or treatment in the nc,v po licy is longer 

than that in the earl ier pol icy for the same disease or treatment. the additlona l ,va iting peri od 

should he clearly explained to the incoming pol icy holder in the portability form to be 

submitted by the porting policyholder. 

1 ote 2: For group health insurance pol icies, the individ ual mem bcr·s shall be given credlt as 

per the table above based on the number of years of continuous insurance cover. irrespective 

of. whether the previous policy had any pre-exist ing disease excl us ion/t ime bound exc lusions 

12. The portabili ty shall be applicable to the sum insured under the previ ous po licy and also 

to an enhanced sum insured. if requested by the insured, to the extent or cumulative bonus 

acqui red from the prev ious insu rer(s) under the prev ious policies. 

For e.g. - If a person had a SI of RS 2lakhs and accrued bonus of Rs 50. 000 ,vith insurer A: 

when he sh ifts to insurer B and the proposal is accepted. insurer B has to o ffcr him SI of Rs 

2.50lakhs by charging the prem ium applicable for R ' 2.501 akhs . If insurer B has no produ ct fo r 

Rs 2.50lakhs. insurer B wou ld offer the nearest higher slab say Rs 31akhs to insu red by charg ing 

premium applicable for Rs 3 lakhs SI .t-1 0,:vcvcr. portab ility wou ld be avai lable onlv up to Rs 

2.50lakhs. 
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Porta bi lity Form 

Part-I 
-------- - . -· ... --- -------~-·-

!) . ame of the Pol icy ho lder / insured (s) 

2) Date of Birth/Agc 

3) Address or the pol icyhol der/insured 

4) Deta ils o f' existi ng insurer 

1. Name of the product 

ii. Sum Insured 

111. Cumul;,itiv' Bonus 
l --

1v . i\dd-ons/riders taken 

·--- ---- - ------- -- - - ·-···- ··-------· 

v. Policy number 

5) Deta ils o f the proposed insurance 
I 

- ------ - -- 1 -
1. Name of the prnduc!_p!oposcd/intcnd to take _ 
11. Sum Insured Proposed 

111. \,Vhethcr Cumulative Bonus to be converted to 
an enhanced sum insured 

---
6) R ·ason(s) for Portability 

- - - -----------•------ . --· 

7) , o. of fa mil y members to c inc luded in the policy to 

be ported : 

Lnclosure : Photocopy of the existing pol icy documents 

Date: Signature of the po licyho lder 
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PART-II 

I. Whether the PED exclusions / time bound exclus ion have longer exclusion period than 
the existing policy: (Please indicate Yes / NO) : 

2. Ir yes. please give wr itten consent to the declaration be low: 

------·---- ·--·-----·-·---• --- ----- ·• · ·--·--·· . .. -·-·· 

" ! am m1•are that the waiting p eriod for the following disease(s)ltrear,nent(,') is ..... days/years 

more than rhe previous policy terms. I hereby agree to obsen 1e the additional ivaiting period.for the 

.fc,//m,·ing diseuse(,)/treatment(s) 

··- ·· - .. __ -- -----.. . ·-- · .. --- ---· ·-·-------·----- [ ,~;;,;~,-l-;,;-;,fthe polic)J/;r;lder · i. __ I . -

-qft.13[i:J 'lfc:R, ~ (ttf, ffl <WT,~ - 500 004. 'll1«f 

({) : 91-040-2338 1100, ~ : 91 -040-6682 3334 

{-1TT1 : irda@irda.gov.in ~ : www.irda.gov. in I www.irdaindia.org 

7 

Parishram Bhavan, 3rd Floor, Basheer Bagh, Hyderabad - 500 004. India 

Ph . : 91-040-2338 1100, Fax : 91-040-6682 3334 

E-mail : irda@irda.gov.in Web. : www.irda.gov.in / www.irdaindia.org 


